
HIGH COURT FOR THE STATE OF
AT HYDERABAD

(SPecial Original Jurisdic

TELANGANA

tionl

[ 3418 ]

..PETITIONER

...RESPONDENTS

IMONDAY,THE TWENTY FIRST DAY OF OCTOBER. - ._TWO 
THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITI ON NO: 291 37 0F 2024

Between:
Maoanti Sushma Sn D/o' Ivlaganti Narayana Ran Aoed about 20 years' Occ'

Stu-dent, R/o. e-1-36+767631'1'#s;;'H;;;'-eeh'o 
(rishnaveni Hish school'

GotconOa HYderabad - 500008'

AND
1 The State of Telangana, Rep by its Principal.secretary Health Medical and

iffi [yW.:lf# d"ii,t*"nt] Secretariat' Hvderabad

Kaloji Narayana Rao University of Health Sciences' Rep by its Registar'
2

Warangal

IA NO: 1oF 2024

Petition under Article 226 ot lhe Constitution. of lndia praying that in the

circumstances stated in t'" lirii'"ii-tiLd therewith' the High Court may be

pleased to issue a w.t oi"vrlnJrrrt o,. any other appropriate writ' order or

direction, particularly on" 
'n'tn""nJ*re 

ot *rit oi mandamus declaring the action of

the respondents particularly tni ini 
'"tpondent 

in not considering the petitioner

reouest for online r."g''t"'tioi lot J'i.rittion into. IVIBBS/BDS course under

i;lX]nlr".,"o;;; C"Niil ;;i"gi;v ' ;"-Lphase or counselins ror the academic

Vear ZOZ4_ 25 as illegal, ur"ni r'u"ry, 
'un"onstiiutional and consequently direct the

iesoondents to conside-n'O"p"irin the petitioner to upload online, 
S.PPlica-tion 

for

,"#Y;;"i;' j;; rr,tijes/Bos ;"urse under Management Quota- C NRI categorv for

tn"'r.rJ"r"ii year 2024- 25 in next phase of counseling

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in supporr'"rir," p"tiiiJ". in""nigr' court may be pleased to direct

the 2nd respondent to 
"on.ii"r'inl-p"tition" 

t re{uest for online registration under

Management Quota- C r'rn]'t't"g"r! f- 'o'i"ion 
into MBBS/BDS course in the

I

I



next.phase of counsering for the academic year 2024- r25, pending disposar of writpetition

Counsel for the Petitioner: SRl. M PHANtNDRA BHARGAV

!91nyl for the Respondent No.1: SRt T. RAMESH Acp FOR MEDTCAL
HEALTH FW DEPARTMENT

counsel for the Respondent No.2: sRl A.PRABHAKAI{ RAo sc FoR KNRUHS

The Court made the following: ORDER



...,.:.

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No. 29L37 of2024

ORDER : Per th.e Hon'ble the Chief Ju'stice Alok Arudhe)

Mr. M. Phanindra Bhargav, learned counsel for the

petitioner.

Mr. T. Ramesh, learned Assistant Government

Pleader for Medical, Health and Family Welfare

Department for resPondent No.1

Mr. A. Prabhakar Rao, learned Standing Counsel

for Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as the University') representing

respondent No.2.

2. With the consent of the parties, the matter is heard

fina11y.

In this writ petition, the petitionet inter alia has

prayed for the following relief:
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"For the reasons stated above, it is prayed
that this Hon,ble Court may be p,lsa..6 1.
issue a writ of Mandamus or any other
appropriate writ, order or ,jirection,
particularly one in the nature of writ of
Maldamus declaring the actiorL of the
respondents particularly th.e 2nd
respondent in not considering the
petitioner request for online registration for
adm.ission into MBBS/BDS coursre under
Marragement euota-C NRI Categorlr in next
phar;e of counseiling for the acade.mic year
202,1-25 as illegal, arbitrary,
unconstitutionat and consequently direct
the respondents to consider and permit the
petitioner to upload online applicertion for
admj.ssion into MBBS/BDS coursr: under
Management euota-C NRI Categorl.for the
acad,emic year 2024_25 in next phase of
counselling artd pass such other order or
orders may deem fit and proper in the
circumstances of the case."

4 . Learned counsel for the petitioner submitted that
inadvertentl.y the petitioner could not register for

admission under managernqnl quota C_cat,3gory i.e., NRI
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category. Therefore, the University is not permitting the

petitioner to seek admission under Management Quota

for C-category. He further submitted that the petitioner

be granted liberty to submit a representation to the

University and the University be directed to decide the

said representation in a time bound marlner'

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.08.2024 and thereafter, merit list has been

prepared, which shall be published at the time of

indicating the web options' However, it is fairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law'

6. In view of the a-fore said submission ard in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grlevance'

Needless to state that in case such a representation is
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made, the University shall decide the same within a
period of three (03) days thereafter. It is made crear that
this Courr_ has not expressed any opinic,n on the merits
of the matter.

Miscellaneous applications, if any pending, shall
stand clos,:d. There shall be no order as to costs.

//TRUE COPY//

SD/-T. TIRUMALA DEVI
ASSISTANT REGISy'RAR t/

sEcloN {rrr..* /
To,

1 The Principal Secretarv Health Medical and Family Welfare Department,Secretariat, Hyderabad.

Kaloji Narayarra Rao University of Health Sciences Rep by its Registar,Warangal.

One CC to Slit. M PHANTNDRA BHARGAV Advoc,ate [OpUC]
One CC to SFlt A PRABHAKAR RAO SC FOR KNFIUHS tOpUCl
Two CCs to GP FOR MEDICAL HEALTH FW,High Court for the State ofTelangana [OUT]

Two CD Copiers
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CC TOI)AY

HIGH COUR:T

DATED:21 11012024

ORDER

WF.No.29137 of 2024

DISPOSING OF THE WRIT PETITION
WNTHOUT COSTS
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